CENTRAL AMINISTRATIVE TRIBUNAL, JABALFUR BLNCH, JABALPUR

Re~view Application No, 71 of 2004
(In O.A, No, 277/ 2000)

Jabalpur, this the 5th cqy of Octcber, 2004

Ha'ble shri M.P, 8ingh, Vice Chairman
Han'ble shri Magan Mohan, Judicial Member

Union of India & Ors, eve Applicants
(By Advocate « chri B.da,S8ilva alongwith Shri S. Akthar)

Versus

R, KR, Majumdar cee Respondent
(By advocate = ghri SK, Nagpal)
ORDZR (Oral)

By Magan Mohan, Jugicial Merper -

This Review dpplicationis filegd to review/recall the

order cated 9th March, 2004 paSsed in OA No, 277/2000. The
aforesaiq Originajl Application was allowed with Girection
to the responcents to reinstate the Applicant to the post of
Senior Section Officer We€of, 1.,7.1999 ang grant him al}
consequential benefits including arrears Oof pay and allowan-
CceS in accordance with rules and law, The leamed counsel
for the applicants in the Ra hes submitted that the origina]
dpplicant expireqd on 842.2004 i,e, before the date of

passing of the aforesaig order in the Original application,

2. Heard the leameg counsel for the parties and we fing
original ,
that as theéappla.cant in the OA has eXpired before the



* 2 %

Same to the legal heirs of the deceased Government servant

as proviced in the rules,

3. In view of the aforesaid, the RA has no merits ang is
accordingly, rejected,

§_ i

(Madan Mohan) ¢1eP, singh)
Judicial Member - Vice Chaiman




